
                           

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2302/2020 

GR Case No. 3723/2020 

U/S-379 of IPC 

 
ORDER 

21.12.2020 

Case record put up today before me.     

Seen the prayer of the I/O for perusal of two numbers 

of seizure lists along with seized articles i.e. one KSB 

water pump (Model Cute-I) and one submersible pump 

with a panel board, which were seized on 12.12.2020 

and 14.12.2020 marked as MR No-418/20 and MR No-

419/2020. The I/O in his prayer stated that due to badly 

engaged in law and order duty in connection with Tiwa 

Autonomous Council and B.T.R election he was unable 

to produce the seizure list along with seized articles. 

The prayer of the I/O considered and allowed and 

seizure lists are seen along with seized articles.   

Let furnish photostat copies of seizure lists and the 

seized articles to the I.O, keeping the original seizure 

lists with the case record.  

 Later On,  

Case diary as called earlier is received today.  

Heard both the sides and perused the case diary 

meticulously.  

On perusal of the entire case record, it disclosed that 

the instant prosecution case sets in motion against the 

above named accused persons on filing an ejahar by Sri 

Sanjeeb Biswash alleging that since a few days, he has 

noticed that KSB companies submersible pump with 

penal board are missing from his shop i.e. United Army 

Supply Syndicate and after that from his sources, he 

came to know that one Md. Jahur Ali (Pipe Mistry) sold 

the missing pump in Paruwa at M/S Hardware.  
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Accordingly, Tezpur PS Case No. 2302 of 2020 was 

registered u/s-379 of IPC and during investigation the 

I/O has apprehended the accused persons, namely, Sri 

Pintu Chakraborty, Sri Rintu Chakraborty and Md. Jahur 

Ali and thereafter, they were allowed to go on police 

custody for a period of three days and consequent to 

that on 12.12.2020 all the three accused persons 

produced before the court and since from then all the 

three accused persons are languishing in judicial 

custody.  

It is a case registered u/s-379 of IPC for alleging theft 

of KSB Submersible motor pumps and KSB GARDO 

marked as MR No-383/20. The I/O also recovered one 

KSB water pump (Model Cute-I) and one submersible 

pump with a panel board marked as MR No- 418/20 and 

419/20. Hence, it is seen that the stolen articles were 

been recovered by the I/O during the investigation. The 

instant bail application filed on behalf of all the three 

accused persons, namely, Md. Jahur @ Jafur Ali, Pintu 

Chakraborty and Rintu Chakraborty and out of them 

Pintu Chakraborty was the staff of the shop from where 

the articles mentioned above were stolen and as per the 

evidence collected by the I/O he inducted the brother 

Rintu Chakraborty with the alleged occurrence. Further, 

another accused named Md. Jahur @ Jafur Ali allegedly 

transported and sold the stolen articles to other person. 

On scrupulous perusal of the case diary, this court finds 

sufficient implicating materials against the accused 

persons. The stage of investigation suggests that the 

I/O has already recorded the statement of all the 

material witnesses and further recovered the seized 

articles. The accused persons are also languishing in 

judicial custody for a considerable period of 14 days and 

considering the present stage of investigation coupled  
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with the period of custody of all the accused persons, at 

this stage this court finds that release of the accused 

persons from judicial custody shall not hamper and 

temper the investigation of the I/O. 

Therefore, considering all the aforesaid discussion, at 

this stage investigation of the I/O shall not prejudice if 

the bail application of the accused persons is allowed. 

Accordingly, the bail application filed on behalf of the 

accused persons is allowed and they are allowed to go 

on bail of Rs. 20,000/- each with one surety of like 

amount i/d to jail hajot as fixed earlier.  

In the event of his release, they shall comply with 

the following conditions:-   

i) The accused persons shall not hamper 

or temper the investigation of the I.O.  

ii) The accused persons shall not leave 

the local jurisdiction of the Court 

without prior permission of the O/C 

Tezpur PS.  

iii) The accused persons shall co-operate 

with the I/O till the I.O concludes his 

investigation.   

iv) The accused persons shall not repeat 

similar offence. 

Return back the case diary to the I/O 

accordingly. 

Inform all the concerned. 

 

 
       Sri N. J. Haque 
Chief Judicial Magistrate 

                 Sonitpur, Tezpur  
 


